
IN THE CENTRAL ?DMBUSTRATIVE TRmUNAL : HYDERABD BENCH 

AT HYDERPJBAD 

O.A.No.49/92 	 Date of Order: 1.5.1992 

K.Icrishna Reddy 

A N D 

The Union of India, 
rep. by the Director 
General, TelecommunicatiOns 
New DelhiT 

The Chief General Manager, 
Telecommunications, 
Andhra Circle, Hyderabad. 

The Principal, 
Regional Telecom Training 
Centre, Chandralok Complex, 
Secunderabad. 

Applicant. 

.. Respondents. 

Counsel for  the Applicant 
	 Mr.J.V.LakShrflafla Rao 

Counsel for the Respondents 
	 Mr.N.Bhaskara Rao 

CORkI: 

HON 'B LE SHE I T. CHANDRASEKHAEth REDDY, MEND ER (JUD L.) 

(Order of the Single Menter Bench delivered by 

Hon'ble Shri T.Chandrasekhara Reddy, NerrUer (Judl.) ). 
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To 
The Director General, Telecommunications, 

Union of India, New reihi. 
The Chief Genera]. Manager, Teleconnunications, 
Andhra Circle, Flyderabad. 
The Principal, Regional Telecom Training Centre, 	 -- 
Chandralok Complex, secunderabad. 

One copy to Mr.J.V.Lakshmafla Rao, Advocate, CAT.Hyd, 

One copy to Mr.N.Ehaskara Rao, Addl.Ct$C.CAT.HYd. 

One spare copy 

pvm 
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(T . CHANDRASEKHZ4RA LMX 

Member (Judl.,) 

Dated: 1st X4a, 1992 

sd 
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This is an ap'plication filed under Section 

19 of the ?dmjnjstratjve Tribunals Act to direct the 

respondents to promote the applicant as Senior Assistant 

Engineer frotdat his 1st Juniqr promoted, with all 

consequenti'al benefitsc• 
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Mr. T.V.V.S.Murth y, Mvocate for the applicant 

and Mr.N.Bhaskara Rao, Standing cunsel for the respondents 

are present. Heard bothsrides. 

During the course of the hearing it was brought t 

our notice that the departmental enquiry initiated against 

the applicant as in the year 1987 is still pending and in 

view of the pendency of the departmental proceedingS, that 

the applicant is not being considered for promotion to the 

higher post. It is also brought to our notice during the 

course of the hearing that the enquiry had been completed and 

the report had been submitted by the enquiry officer to the 

disci)linary authority as early as June, 1991. The disciplinar,  

authority seems to have not yet disposed of the disciplinary 

matter, pending as against the applicant. So we are of the 

opinion that the interests of the Justice would be met if the 

disciplinary authority is directed to dispose of finally the 

said disciplinary proceeding$ within 3 months from the date of 

the receipt of this order and accordingly we direct the 

disciplinary authority to pass final orders in the disciplinary 

proceedings pending as against the applicant within 3 nonths 

from the date of receipt of this order. With the said 

directions the OA is allowed, tJe make no order as to costs. 




